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IN THE HIGH COURT OF MADHYA PRADESH
AT JABALPUR
BEFORE
HON'BLE SHRI JUSTICE G. S. AHLUWALIA
ON THE 23" OF AUGUST, 2024

WRIT PETITION No. 23981 of 2024

DEVENDRA AND OTHERS
Versus
THE STATE OF MADHYA PRADESH AND OTHERS

Appearance:

Shri K. K. Pandey — Advocate for the petitioners.
Shri Swapnil Ganguli- Dy. Advocate General for the respondents / State.

ORDER
This petition under Article 226 of the Constitution of India has been
filed seeking the following reliefs :-

(1)  Direct to respondents to provide the entire record in
relation to acquisition of land of the petitioners for
perusal of this Hon’ble Court that they have
followed the procedure and given information to
the petitioners and calling objection.

(1) Direct the respondents that they cannot interfere in
the peaceful possession of the petitioners and in
their ownership land, record of which is produced
as Annexure P/1 without following the procedure.

(i11) Direct the respondents that first they acquire the
land under the prescribed Land Acquisition Act and
thereafter they rehabilitate the people where after
they can conduct an acquisition proceeding by
issuance of writ of mandamus.

(iv) Direct the respondents to follow the land
acquisition proceedings and pay the compensation
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as an alternate when there is no any other land
available for construction of pond.
(v) Issue any other writ, order or direction as this

Hon’ble Court deems fit.
2. By relying on the written instructions given by Executive Engineer,
Hiran Water Recourse Division, Jabalpur (MP), dated 23.8.2024, it is
submitted that the project is at the beginning stage and no one would be
dispossessed except by private negotiations or in accordance with
provisions of Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act, 2013 or as per special
package.
3. Counsel for the State has also provided a copy of the written

instructions given to him which reads as under :-
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4. In view of the written undertaking given by the State Counsel, this
Court is of considered opinion that for the time being nothing survives in
the writ petition.

5. Accordingly, this petition is disposed of. In case if undertaking is
violated, then the petitioners shall be free to revisit the Court.

6. In view of the stand taken by counsel for the respondents, it is directed
that the respondents shall not dispossess the petitioners except in

accordance with the undertaking given by them.

(G.S. AHLUWALIA)
JUDGE

JITENDRA KUMAR
PAROUHA
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